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REPORT OF COMMISSIONER FOR SCHEDULED
CASTES AND SCHEDULED TRIBES

+

%676. SHRI RANDHIR SINGH :
SHRI P. R. THAKUR :

Will the Minister of SOCIAL WELFARE
be pleased to state :

(a) whether Government have fully im-
plemented the recommendations made by
the Commissioner for Scheduled Castes
and Scheduled Tribes in his reports of the
last year and this year;

(b) if so, to what extent; and
(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRIMATI PHULRENU GUHA) : (a)
to (c). The recommendations, which are
not mandatory, have been examined and
communicated to the State Governments
and others concerned. A statement of
action taken on these reports will be laid
on the Table of the House in the near
future. ’
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SHRIMATI PHULRENU GUHA : I do
not have all this information with me just
now. We can place a statement on the
Table of the House or give it to him,

whatever you direct.

MR, SPEAKER : You can lay it on the
Table of the House. If you are prepared

to give him, why not give others also?
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THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL WEL-
FARE (SHRI ASOKA MEHTA): As
promised earlier, a detailed report on im-
plementation is going to be placed on the
Table of the House in this session, I
wouald request my hon. friend to wait till
he sees the report, and then put any ques-

tion hc likes.

= ow fag e R wRE
A aemar § fr ag gfadew dw w< fean
grn AfFT IE o ¥ ¥ a8 W
AT fr ag &9 9% dw & frar

AGRAHAYANA 23, 1889 (SAKA)

Oral Answers 6778

AT ? €W TR T { I I
w wfgw

T oA W dge sew O
viegeE e wfe A fod § 9w
F F9 JF AT AL T J A A AN
g7 oW W aqemar fe i
TR GG FH N § Ao wwdy
TFaaT f5 wife< &9 39 2 dw W ?

«ft syvitws g - @ TS F qgd Y
sgrar ¢ fe ogt aF wrel foad wr
a9 99 F FAL oAy A af ¢
R ag fod @ & d qw A
Eioni |

w aw deges wrew Gr dage
e Ffaw # o w1 e ¢
gave & AJu R ag AR
4707 gy Fgar.. ..

= O Jaw arew : qE AT SRR Y
v 58 A ¢

off vis qgar : frw 7 wEr fe g
T FAE) g e

st Wwg wEw : § aORIT ¥ Og
o wigar g e faed e fed ol
W AT F of F ) e frrear §
37 W 0 gdwrfw  wfe aff § oY
I W qg e ufawc ] &g
T s @ srEd star g ?
& fag oA ® OF qEdw
afafy Prgwr ®<3 areh & afc gt ot
ag oy av afsw N wmh WX e
&4 aF gaurie w9 fEar anEw Wi
I¥ ax Iy wdurfw svaf faar
ARAT AW A% qg T KA g WK
mfax ag N W= o w o
t? @h ot rasr dEAW &



6779  Oral Answers

! TN §a% TR AT 9g R
g AR AT V-
e W

SHRI ASOKA MEHTA : As far as the
setting up of a committee is concerned,
some of the hon. Members know that we
had discussions with leading representatives
of both the Houses and later on, recently,
there was a meeting with Ministers for
Social Welfare from different States. As
a result of these discussions, certain pro-
posals have emerged and we are comsider-
ing them. If a proper notice is given, 1
am willing to give all the information as
to what views different States hawve given
and at what stage our formulations of the
proposals are.

SHORT NOTICE QUESTIONS
SUPPLY OF WATER IN KaATHUA CANAL

SNQ 14. SHRI GULAM MOHAMMAD
BAKSH]I : Will the Minister of IRRIGA-
TION AND POWER be pleased to state :

(a) the effects of Indus Water Treaty
after the construction of Mangla Dam on
Riwaz Award of 1905 regarding Ravi
‘Waters; and

(b) how many cusecs of water will be
available for Kathua Canal, Jammu during
Rabi and Kharif seasons ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : (a)
and (b). Under the Rivaz Award of 1895
the Kashmir Canal could draw a maximum
of 120 cusecs in kharif and nothing dur-
ing rabi. Under the Indus Waters Treaty,
there is practically no restriction on the
withdrawals by India from the river Ravi
during the kharif seasons and the Kathua
Peeder is already able to draw up to its
full capacity of 400 cusecs during the
kharif season, except for April 1-10 and
September 21-30, when we have to give
water to Pakistan through Central Bari
Doab Channels.

With the completion of the Mangla Dam
and connecting link canals additional water
will become available to India in terms of
the Indus Water Treaty during Septem-
bee 11-30 and the rabi season, and the
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exact quantities will have to be agreed
upon by the two Commissioners for Indus
Waters for each year till 31st March 1970.
For the current rabi, it was agreed to re-
lease 1.60 lakh acre ft. from 21st Novem-
ber onwards till end of March for use in
India. This means an additional supply
of about 600 cusecs on an average. The
share of Jammu & Kashmir in this will be
of the order of 16 to 28 cusecs, depending
upon the actual river flows, During rabi
1968-69 and 1969-70, the Jammu & Kash-
mir share may be much more appreciable
but its exact magnitude can not be speci-
fied at this stage. After the anticipated
end of the Transition Period, on 3lst
March, 1970, the entire river will be avail-
able to India and the share of Jammu &
Kashmir during the rabi season will be
about 300 cusecs, on an average,
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